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Visit of U.S. Army Chief

509. SHRI S. G. MURUGAIYAN:
‘Will the Minister of DEFENCE be
pleased to state:

(a) whether the Chief of Staff of
the United States Army Gen. Bernard
W. Rogers visited the country recent-
1y; and

(b) if so, what was the purpose of
the visit and the outcome thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yes Sir. It was a goodwiil
vigit. Such visits between Chiefs of
Staff of friendly countries, on a ceci-
procal basis, are an established prac-
tice. oo
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Working of Forensic Department

510. SHRI CHATURBHUJ: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Forensic Department takes four to six
months to match clues thereby ham-
pering the efficient detection of crimes;
and

(b) if so, the steps Government
propose to improve the working of the
department?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Sir. It is not a fact Forensic De-
partments take 4 to 6 months to match
clues.

(b) Centra] Forensic Science Labo-
ratories under the Central Govern-
ment’s control are generally giving
prompt opinions in the cases refer-
red to them. State Forensic Science
Laboratories also provide expert opi-
nion promptly especiallly for heinous
and important cases. Sometimes, it
may take upto two months or more
in difficult and complicated cases.
These cases are being constantly re-
viewed and every effort is being made
to reduce them to the minimum.
Central assistance is alsp being pro-
vided to the State Governments for
modernising Forensic Science Labo-
ratories.

Alleged conversion of Adivasis by
Foreign Missionaries in India

511. SHRI MUKHTIAR SINGH
MALIK;

SHRI SHYAM SUNDAR
GUPTA.:

DR. SAROJINI MAHISHI:

SHRI G. M. BANATWALLA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceiveq reports regarding conversion of
Adivasis by foreign missionaries in
India;
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‘¢(b) whether it is algo a fact that
Jagadguru Shankaracharya Swami
Swarupanand Sarswati of Jyotirmath
has also urged the Prime Minister to
pasg an Act like that of Madhya Pra-
desh and Orissa which have declared
the conversion through any kind of
temptation or enticement as illegal;
and

(c) the action Government have
taken in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No specific reports to this
effect have been received.

(b) No, Sir.

(c) Does not arise.

Pak intruders in J. & K.

512. SHRI KUMAR] ANANTHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of Pakistani nation-
als and persons hailing from the Pak-
occupied areas of the J&K State arrest-
ed so far while illegally crossing the
line of control in J&K between 1977
and upto the end of October, 1978;

(b) whether any arms, ammuni-
tions, hand grenades have been reco-
vered from these intruders; and

(¢) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The Jammu
and Kashmir Government have inti-
mated that 93 Pakistani nationals , 34
residents of Pakistan-Occupied Kash-
mir and 392 persons who had earlier
crossed over to Pakistan-Occupied
Kashmir/Pakistan and returning for
resettlement have been arrested

15 4

(b) One pistol with 2 rounds and 3.
revolvers with 27 roundsg of ammuni-
tion have been recovered in four cas--
es.

(c) Four cases filed in this connec--
tion are sub-judice.

Facilities/Benefits to Ex-Servicemen.
Employeq as Civilians

513. SHRI A. MURUGESAN: Will
the Minister of DEFENCE be pleased
to state:

(a) what are the facilities/benefits
being extended by the Government of
India as well as the State Govern-
ments to Ex-servicemen, particularly
those who are employed in Govern-
ment services as Civiliang after Mili-
tary Service; and

(b) are there any specific orders of
Government to include the Military
Service, if the Ex-servicemen are re-
employed in Civil Service, for re-fixa.
tion of Pay/Relief Pension and to
claim seniority in their Civil Service?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) State-
ment is attached.

(b) There are orders for counting
the military service of ex-servicemen
re-employed as civilians for the pur-
pose of fixation of pay and pension,
except in the case of combatant clerks,
the military service does not normal-
ly count towards determining senio-
rity in civil employment.

Satement

Facilities/benefits admissible to ex-
servicemen

Ex-servicemen and their family
members/dependents are given the
following concessions by the Centralf:
State Governments:





